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The controversy relates to the payment of certain pensionary

benefits to the petitioner. According to him, certain period of

service should be taken into account for computing the pensionarv

benefits.

2, Areply has been filed on behalf of the Delhi Administration.

In It, it is averred that the previous employer of the petitioner

was Government of U,P. and no papers have been received from

them so far so as to enable the Delhi Administration to examine

the case of the petitioner on merits. The petitioner's case

shall be processed and necessary orders uiH be passed only

after receiving the papers. The U.P. Government is one of the

respondents to this application. Houever^ it has not filed a

reply. However, it has put in appearance.
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3. Ths U.P. Gov„n„,nt shall foruard the necessary
papers to the Delhi Administration as expeditiously as

possible but not beyond a period of three months from
the date of presentation of a certified copy of t-.is

order by the petitioner to the releuent oompetent authority.
On receipt of the same, the Delhi Administration shall pass
necessary orders as expeditiously as possible.

A. iJith these observations, this Appiioation is disposed
Of but Uithout any order as to costs.
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